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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
| AT HYDERABAD

Getween :-

T.Krishna Sastry

«es Applicant
And

1. Superintendent of Poat O

Khammém Division, Khamma

2. Asaistant Superintendsnt
Kothagudem, District Kha

Counsel for the Applicant : Shri S.Ramakrishna Rao

Counsel for the Raspondents Shri V.Bhimanna, CGSC

e

CORAM:

THE HON'BLE SHRI R.JRANGARAJAN : MEMBER (A)

a0 2.



(Order per Hon'ble Shri R.Raggarajan, Member (A) ).

Shri S.Ramakrishna Rap for the applicant, Shri Sachida-

nanda Murthy for Shri V.Bhimpnna, standing counsel for the Respon-

dents. This OA is filed for] setting a side tha impugned order

No.B3=-240/94 dt.6=1-95 at Anhexure-l whereby he was retired on the

basis of his date of birth ak 18-5-1930 with e ffect from 17-5-95

and for a consaquential dirakction to thas respondents to continue

him in service tiil his datd of actual retirement i.e. on 17=6=

2000 mr treating his date off birth as 18-6-1335,

2 When the 0.A. was taHen up for hearing, the learnsad
counsel for the applicant sybmitted that the applicant wishes to

withdraw this 0.A.

3. In view of the abovel the 0.A. is disposed of as with-

drawn. The interim prder df.16=5-95 is vacated., No order as to

caats,
Member (A)
Dated:28th Oftaber, 1996,
Dictated 1 Cpen Court.
~avl/
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D.A.NC.644/95
Copy to g

1o The Superintendent of Post
Khammam Oivision, 'Khammam

2. Asst,.Superinteddent of Pos
Kothagudem, District Khamm

3, One copy to Mp.S.Ramakrish
CAT ,Hyderabad.,

4, One copy to N;;ﬂ:Bhimanna,
CAT,Hyderabad,

Offices,

L oreices,
Me

Ha Rao, Advocate,

Addl.CGsC,

5. One copy tD'Library, CAT ,Hyderabad,

6. One duplicate copy.

YLKR
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Compared by Approved by

THE  CENTRAL ADBMINISTRA TivE TRIBUNAL

HYOERY 83D BENCH HYDERABA D

THE HON'OLZ SHRT R.RANGARAGAN: M(4)

DATED: D% / /D/ 576

BOROER/JUDGEMENT

R.itl_/E.::] n/MQF‘ .NUO

in
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AOVITTED AND INTERIM DIRICTIONS ISSUED

ALLYWED _
OISPOSED OF WITH DIRECTIONS -~ —
BISWISSED: '

DISMISSED AS WITHDIAWN
ORDEREDYREIZCTID

NO ORDER'™WS TC £OSTS.

YLKR ’ II COURT






